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c. A. Tf Bench, JAIPUR-
.:--· 

orders MP 149/93 

Mr.l"Iahendra Shah - counsel for petitioner 
' 

Mr.Chetan Bain..,a - counsel for applicant in OA 

Mr. K. N .Shreernal - counsel for respondents. 

S. K. Pareek has moved an PI. P. and prayed 

therein that he may be impleaded party in the 

o.A. No.96/93 preferred by the All Indian Pede­

ration of SC/ST Backward & Minorities Central 

Excise & Customs Employees Welfare Association 

Vs. U.O.I. illhe contention of Mr.Pareek is that 

his name finds place in the panel of the sele­

cted persons for the post of Superintendent and 

the action of the applicant in the o.A in cha­

llenging the DPC will adv~rsely affect. IY.tr. 

Bairwa, submits that he does not know the fact 

about the panel. In the light of the prayer 

so made, the M.P. is allowed and Jll[r.s.K.Pareek 

may be impleaded as party in the O.A. The 

counsel for the applicant shall--'fiile the amended 

cause title 'I.<Vithin one week. 

disposed of. 
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(B. N.Dhoundiyal) 

Membe-r(A) 
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C)JV v ,, cL~ 1--''3'7 ya 

'I'he M.P. stands 
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(D .L.f1ehta) 

Vice Chairman. 
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